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IN THE HIGH COURT OF ANDHRA PRADESH :: AMARAVATI
(Special Original Jurisdiction)

FRIDAY, THE FOURTH DAY OF APRIL
TWO THOUSAND AND TWENTY FIVE

PRESENT

THE HON’BLE SRI JUSTICE VENKATESWARLU NIMMAGADDA

WRIT PETITION NO: 8919 OF 2025

Between:

Smt. Gali Vasumathi, W/o.K.Venkata Krishna Reddy, aged about 32 years,

Occ: Business, residing at D.No. 15-84, SBI Colony, Dharmavaram Town &

Mandal, Sri Satya Sai District, Andhra Pradesh.

...PETITIONER

AND

The State of Andhra Pradesh, rep.by its Principal Secretary Revenue

Department, A.P.Secretariat, Velagapudi, Guntur District, A.P.

The District Collector, Sri Satya Sai District, Puttaparthi, Andhra

Pradesh.

The Revenue Divisional Officer, Dharmavaram, Sri Satyasai District,

A.P.

The Tahasildar, Dharmavaram, Sri Satya Sai District, A.P.

The Mandal Revenue Inspector/ Village Revenue Officer,

Dharm.avaram, Sri Satya Sai District, A.P.

1.

2.

3.

4.

5.

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in

the circumstances stated in the affidavit filed therewith, the High Court may

be pleased to issue a Writ, Order or Direction more particularly in the nature

of a WRIT OF MANDAMUS declaring the Order No. D.Dis.334/2024/A

dated 24.03.2025 passed by Respondent No. 4 as arbitrary, illegal and

colourable exercise and misuse of powers contemplated under law and also

violation of Article 300-A of the Constitution of India apart from violation of
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Principles of Natural Justice and to set-aside the said Order and

consequently, stay of all further proceedings in pursuance of the Order No.

D.Dis.334/2024/A dated 24.03.2025 passed by Respondent No. 4.

lA NO: 1 OF

Petition under Section 151 CPC

stated in the affidavit filed in support of the petition, the High Court

pleased to stay of all further proceedings in pursuance of the Order No.

D.Dis.334/2024/A dated 24.03.2025 passed by Respondent No. 4.

Counsel for the Petitioner: SRI A.P.REDDY

Counsel for the Respondent Nos.1 to 5: GP FOR REVENUE
The Court made the following: ORDER

praying that in the circumstances

may be
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APHC010173862025

IN THE HIGH COURT OF ANDHRA PRADESH
AT AMARAVATl

(Special Original Jurisdiction)

[3329]

FRIDAY ,THE FOURTH DAY OF APRIL
TWO THOUSAND AND TWENTY FIVE

PRESENT

THE HONOURABLE SRI JUSTICE VENKATESWARLU NIMMAGADDA

WRIT PETITION NO: 8919/2025

Between:

...PETITIONER
Smt.gali Vasumathi,

AND

...RESPONDENT{S)The State Of Andhra Pradesh and Others

Counsel for the Petitioner:

1.AP REDDY

Counsel for the Respondent{S):

1.GPFOR REVENUE

The Court made the following:
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THE HONOURABLE SRI JUSTICE VENKATESWARLU NIMMAGADDA

WRIT PETITION NO:8919/2Q25

ORDER:

The present writ petition is filed under Article 226 of the

Constitution of India seeking following relief:

“to issue a Writ, Order or Direction more particularly in

the nature of a WRIT OF MANDAMUS declaring the Order

No.D.Dis.334/2024/A dated 24.03.2025 passed by

Respondent No. 4 as arbitrary, illegal and colourable

exercise and misuse of powers contemplated under law

and also violation of Article 300-A of the Constitution of

India apart from violation of Principles of Natural Justice

and to set aside the said Order and consequently stay of all

further proceedings in pursuance of the Order No

D.Dis.334/2024/A dated 24.03.2025 passed by Respondent

No. 4 and pass such other order or orders....”

2. Heard learned senior counsel for the petitioner and learned

Government Pleader for Revenue for the respondents.

Learned senior counsel appearing for the petitioner submits that

the petitioner herein is the absolute owner and possessor of the land

admeasuring to an extent of Ac.2.42 cents in Sy.No.905/2 situated at

Dharmavaram Village and Mandal, Satya Sai District having acquired the

same through a registered sale deed. Learned senior counsel for the

petitioner further submits that the respondents confirmed the subject land

3.
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private patta land by way of counter affidavit filed in O.A.No.41/2023

before the National Green Tribunal Southern Zone, Chennai. But,

Contrary to the facts, the respondents issued notices in Form-I and

Form-ll classifying the subject land is a assigned land and passed the

impugned order. Hence, the writ petition.

as

On the other hand, learned Government Pleader for the

respondents submits that even though the petitioner was served notice

per the provisions of the Andhra Pradesh

4.

in Form-I and Form-ll as

Assigned Lands (Prohibition of Transfers) Act, 1977 (in short Act 9 of

1977’), the petitioner herein neither submitted any explanation nor

participated in the enquiry as required. She further submits that the

present impugned proceedings dated 24.03.2025 issued by respondent

No.4 are appealable under Section 4A of the Act 9 of 1977. She further

submits that once the petitioner is available with an effective alternative

remedy by way of filing an appeal, invoking extraordinary jurisdiction of

this Court under Article 226 of the Constitution of India cannot be

amenable for adjudication by this Court. She further submits that since it

requires much enquiry and evidence for determination whether the land

is assigned land or not. The statutory appellate authority i.e., competent

authority shall go into the matter after conducting detailed enquiry and

after inviting so much evidence either oral or material evidence on record

to determine the nature of the land.
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Having regard to the submissions made by the learned counsel for

the petitioner and learned Government Pleader for the respondents, on

perusal of the material placed on record, it is observed that the core

issue to be decided in the present writ petition is determination of nature

of land, whether the land claiming by the petitioner situated in

Sy.No.905/2 is assigned land or private patta land. The said

determination of nature of land is always at the domain of the statutory

authorities and that too to be determined after having so much of

evidence and enquiry and after perusing the record. Certainly, this Court

without any evidence, cannot determine the nature of land. Moreover the

alleged admission by the respondents before National Green Tribunal

cannot be much relied as an admission, since the issue and claim is

5.

\

different and not for determination of title.

Hence, this Court is inclined to dispose of the writ petition, directing

the petitioner to avail statutory alternative remedy by way of filing an

appeal before the appellate authority i.e,. respondent No.3 herein within

a period of three (03) weeks from the date of receipt of a copy of this

order. On receipt of such Appeal, respondent No.3 is under statutory

obligation to consider the same, taking into consideration all the aspects

and after conducting a detailed enquiry and after providing opportunity of

hearing to the petitioner as well as other stake holders if any and after

perusing the material placed on record in respect of determination of

6.
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in accordance with law, as

obtaining as on

appropriate orders, innature of land and pass

early as possible. Till

shall be maintained by

disposal of the appeal, status quo

all the parties concerned in respect of the
today

subject property.

the writ petition is disposed of. There
7. With the above directions

shall be no order as to costs.

Consequently, Miscellaneous Petitions

shall stand closed.

in the writif any, pending

Sd/- N. NAGAMMA
assistant REGISTRAR

SECTION OFFICER

petition

//true copy//

state of Andhra PradeshTo,
Revenue DepartmentThe Principal Secretary

secretariat, Velagapudi, Amaravati. Guntur Distnc .
Sai District, Puttaparthi, Andhra

1.

2. The District Collector, Sri Satya
Pradesh.

3. The Revenue

Andhra Pradesh.

, Sri Satyasai District,Divisional Officer, Dharmavaram

Sai District, Andhra Pradesh.Dharmavaram, Sri Satya

Inspector/Village Revenue Officer,
Sai District, Andhra Pradesh.

4. The Tahasildar

5. The Mandal Revenue

Dharmavaram, Sri Satya

6. One CC to Sri A.P.

CCS to GP for Revenue, High

.Reddy, Advocate [OPUC]
Court of Andhra Pradesh. [OUT]

7. Two

8. Three CD Copies.

g'
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4HIGH COURT
9I

DATED:04/04/2025

ORDER

WP.No.8919 of 2025

fCofANOl}^

2 2 APR 2025f/a: m
C6

^ Current Section
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010542502024

IN THE HIGH COURT OF ANDHRA PRADESH
AT AMARAVATI

(Special Original Jurisdiction) ^

WEDNESDAY, THE THIRTEENTH DAY OF AUGUsS
TWO THOUSAND AND TWENTY FIVE

PRESENT

THE HON’BLE THE CHIEF JUSTICE SRI DHIRAJ SINGH THAKUR

AND

THE HON’BLE SRI JUSTICE RAVI CHEEMALAPATI

WP(PIL) NO: 195 OF 2024

Jr

?•

Between:

Kotia Ajash Babu, S/o. Kotia Pothulayya, Aged

Business, R/o. 1-197, K.K. Palli Colony, Georgepet, Anantapur District.

Aadhar No 3719 2810 2327, PAN BPQPA13150R

ajeshkotla@gmail.com

35 years. Occupation;

Cell 7893949777 Email Id

...Petitioner

AND

1. The State of Andhra Pradesh, Rep. by its Principal Secretary,

Department of Water Resources cum Minor Irrigation A.P. Secretariat,
Velagapudi, Guntur District

2. The State of Andhra Pradesh, Rep. by its Principal Secretary

Department of Revenue A.P. Secretariat, Velagapudi, Guntur District

3. The District Collector, Sri Satya Sai District
Pradesh

4. The Superintendent Engineer, Water Resources Department
Sai District, Andhra Pradesh

5. The Revenue Divisional Officer, Dharmavaram,
Andhra Pradesh

Puttaparthi, Andhra

Sri Satya

Sri Satya Sai District
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6. The Tahsildhar, Dharmavaram, Sri Satya Sai District, Andhra Pradesh

7. The Executive Engineer, Water Resources Cum Minor Irrigation

Department Dharmavaram, Sri Satya Sai District, Andhra Pradesh.

8. The Assistant Executive Engineer, Water Resources Cum Minor

Irrigation Department Dharmavaram, Sri Satya Sai District. Andhra

Pradesh

9. The Sub Registrar, Dharavaram, Sri Satya Sai District. Andhra

10. Smt. Gall Vasumanthi, W/o. K. Venkata Krishna Reddy Aged about 27

years, Occ: Business, Residing at D.No.

Pradesh.

15-84, SBI Colony

Dharmavaram Town and Mandal, Sri Satya Sai District, Andhra

Pradesh

II.Kethireddy Venkata Ramireddy, S/o.Surya Prathap Reddy, Ex-MLA,

D.No. 15/84, SBI Colony, Dharmavaram, Sri Satya Sai District- 515671

...Respondents

Petition under Article 226 of the Constitution of India

circumstances stated in the affidavit filed therewith,

pleased to issue a Writ, Order or direction more particularly
of WRIT OF MANDAMUS to declaring the action of
taking action to conduct enquiry, to

Dharmavaram in R.S. No. 661, 904, 905

Dharmavaram. Sri Satya Sai District is bad, arbitrary and unconstitutional and

consequentially direct the Respondents to conduct

the encroachments in Dharmavaram Lake in R.S. No. 661, 904, 905, 906,

907, 908 and 909 situated at Dharmavaram, Sri Satya Sai District by following
due process of law and in the interest of justice.

praying that in the

the High Court may be

one in the nature

the Respondents in not

remove encroachments and to protect the

906, 907, 908 and 909 situated at

enquiry and to remove all

lA NO: 1 OF 2074

Petition under Section 151 CPC

in the affidavit filed in support of the petition, the High Court

direct the Respondents to consider the petitioner

praying that in the circumstances stated

may be pleased to

representations.
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Counsel for the Petitioner: SRI CH MADHAVA RAMAN
SRI K V ADITYA CHOWDARY

Counsel for the Respondent Nos. 10 & 11: SRI A P REDDY

Counsel for the Respondent Nos. 2, 3, 5, 6 & 9: GP FOR REVENUE

Counsel for the Respondent Nos. 1,4, 7 & 8: GP FOR IRRI AND CAD

The Court made the following order:

REPRESENTING
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APHC010542502024
Bench

Sr.No:-38

[3483]

IN THE HIGH COURT OF ANDHRA PRADESH

AT AMARAVATI

WP(PIL) NO: 195 of 2024

Kotia Ajash Babu ...Petitioner

Vs.

The State of Andhra Pradesh and others ...Respondent(s)

**********

Advocate for Petitioner: Mr. Ch. Madhava Raman appearing
vice Mr. K. V. Aditya Chowdary

Mr. D. Yathindra Dev, Ld. Special GP,
Mr. A. P. Reddy, GP for Revenue, GP
for Irri and Cad

Advocate(s) for Respondent(s):

CORAM :THE CHIEF JUSTICE DHIRAJ SINGH THAKUR
SRI JUSTICE RAVI CHEEMALAPATI

: 13*^ August, 2025.DATE

P C :

The issue that has been highlighted in the present petition is with regard

to the encroachment made primarily by respondent Nos. 10 and 11, over land

which falls within the category of lands falling within the ambit of A.P.

Assigned Lands (Prohibition of Transfers) Act, 1977.

2. Learned Special Government Pleader for the respondents, Mr. D.

Yathindra Dev, stated that with a view to evict the encroachers, action was

taken by issuance of Form-I and Form-ll notices. Subsequently, by way of

24



HCJ&RCJ
WP(PIL]_195_2a24

proceedings of the Tahsildar, Dharmavaram, eviction of the unofficial

respondents was ordered. The said proceedings were initially challenged by

the unofficial respondents before a learned Single Judge of this Court under

Article 226 of the Constitution and further by way of an appeal before the

R.D.O, Dharmavaram.

3. Considering the fact that action has already been taken and the

remedies are availed by respondent Nos. 10 and 11 before the appropriate

fora, we do not consider it appropriate to continue these proceedings

further, which are accordingly closed.

any

No order as to costs. Pending miscellaneous applications, if any, in this

petition, shall stand closed.

Sd/- SHAIK MOHD. RAF!
assistant registrar

//TRUE COPY//

SECTION OFFICER

To,

1 One CC to Sri K V Aditya Chowdary, Advocate [OPUC]
2. One CC to Sri A P Reddy, Advocate [OPUC]

3. Two CCs to Sri D Yathindra Dev (Spl. GP), High Court of Andhra

Pradesh [OUT]

4. Two CCs to GP for Revenue, High Court of Andhra Pradesh [OUT]

5. Two CCs to GP for Irri and CAD, High Court of Andhra Pradesh [OUT]

6. Two CD Copies

TF
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HIGH COURT

DATED:13/08/2025

ORDER

WP(PIL) NO. 195 OF 2024

CLOSING THE W.P.(PIL) WITHOUT COSTS

26



Rc.No.Lands-I/e-31161/2025            O/o. the Collector & District Magistrate
    Sri Sathya Sai District, Puttaparthi.
 

PROCEEDINGS
Sub:- Assignment Appeal - Revision Petition – Dharmavaram Division –

Dharmavaram Mandal – Dharmavam Village –  Sy.No. 905-2, Extent:
Ac.2.42cts – Revision Petition filed before the Joint Collector, Sri Sathya
Sai against the orders of the Revenue Divisional Officer, Dharmavaram
in D.Dis.No. 618/2025/G, Dated: 16-07-2025 – Regarding.
 

Read:-

through their counsel Sri D. Ameer and Sri T. Baba Fakruddin,
Advocates, Dharmavaram.

 
@@@@@

 

ORDER:
Smt. Gali Vasumathi W/o. K. Venkata Krishna Reddy, resident of SBI

Colony, Dharmavaram Town and Mandal has filed Revision petition before the
Joint Collector, Sri Sathya Sai District against the orders of the Revenue
Divisional Officer, Dharmavaram in D.Dis.No. 618/2025/G, Dated: 16-07-2025
in which the appeal petition has been dismissed.
          Upon perusal of the contents of the revision petition and orders of the
Revenue Divisional Officer, Dharmavaram,  the revision petition is taken on
file under the provisions of Section 4(B)  of the Andhra Pradesh Assigned
Lands (Prohibition of Transfers) Act,1977. 
          The Revenue Divisional Officer, Dharmavaram and the Tahsildar,
Dharmavaram are hereby directed to send connected records along with
remarks immediately to take up the revision for hearing. A Copy to the
revision petition is herewith enclosed.

(Issued under the note orders of the Joint Collector, Sri Sathya Sai)
 

G.SURYANARAYANA REDDY
District Revenue Officer,

Sri Sathya Sai District
Puttaparthi

           
To,
 Revision Petitioner:
Smt. Gali Vasumathi W/o. K. Venkata Krishna Reddy, resident of SBI Colony,
Dharmavaram Town and Mandal  through their counsel Sri D. Ameer and Sri
T. Baba Fakruddin, Advocates, Dharmavaram.(BY RPAD).
Copy to the Revenue Divisional Officer, Dharmavaram.
Copy to the Tahsildar, Mandal.
Copy to the Mandal Revenue Inspector, Village Revenue Officer,
Dharmavaram

Revision Petition filed by Smt. Gali Vasumathi W/o. K. Venkata Krishna
Reddy, D.No. 15-84, SBI Colony, Dharmavaram Town & Mandal

 

Dharmavaram 

REV02-LAND0AOAL/2/2025-DT(LAND-I)LMS(LAND)-COLL-SSD-PTP I/27315/2025
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